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O R D E R 

PER AMIT SHUKLA, J.M.: 

 The aforesaid appeal has been filed by the assessee 

against the impugned order dated 30.11.2018 passed by 

Commissioner of Income Tax (Appeals)-I, NOIDA for the 

quantum of assessment passed u/s.271(1)(c) for the 

Assessment Year 2009-10. In the grounds of appeal, the 

assessee has raised following grounds. The assessee is mainly 

aggrieved by levy of penalty at Rs.2,51,80,925/-. 

2. Since in the quantum appeal, the matter has been 

restored back to the file of the Assessing Officer to be decided 

afresh and all the additions have been set aside, therefore, 

penalty proceedings arising from such an addition cannot be 
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sustained and same is directed to be deleted. 

5. In the result, the appeal of the assessee is allowed. 
 

       Order pronounced in the open Court on 17th January, 2020. 
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